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SHRI KAMALNAYAN BAJAJ:
‘Therp are two questions involved in
it. First of all, the right of the Indian
-Government because Mr. Dharma
Teja is wanted under our law and that
of the Costa Rica Government, Ac-
cording to the international law, they
have their right also to give asylum
or to hear our petition or not. J
‘would like to know from the hon.
Minister whether Costa Rica Govern-
ment is acting according to their law
and according to the law of interna-
tional convention. If they are doing
accordingly, then we have some satis-
faction that although our desire is not
fulfilled, they are not taking any un-
due advantage against us.

ot vy fawd gy AT AR
TRl & fF A o) et g SR
F W GERAR A A F1E wOsig
s Sl

SHRI SURENDRA PAL SINGH: As
far as the question of granting politi-
cal asylum is concerned, I have al-
ready said that the Costa Rica Gov-
ernment have rejected that request of
‘theirs. As far as the extradition pro-
ceedings are concerned, they have
been instituted in Costa Rica according
to their law,

SHRI HEM BARUA: There can be
no political asylum by any country to
a criminal like Dr. Dharma Teja and,
1 think, we have made it clear to the
Costa Rica authorities.  Now, the
Prime Minister has said that he had
been asked by the Costa Rica Govern-
ment to leave the country and the
Prime Minister has further said that
she has warned the countries not to
receive Dr. Dharma Teja. May I know
why ig it that Government have not
considered it desirable to put Dr.
Dharma Teja under arrest as soon as
he had been asked by Costa Rica Gov-
ernment to leave that country?

SHR{ SURENDRA PAL SINGH:
Does he want us to take action to
arrest him ourselves? I do not know
what he iz asking. Tt is not clear.
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. Does the hon. Member want India to

take action? Does he want us to
arrest him in Costa Rica?

MR. SPEAKER: Next Question. Mr.
Samar Guha.

Meeting of Foreign Dignitaries with
Leaders of Politica] Parties

*1020. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether exclusive meetings of
a visiting foreign dignitary with lead-
ers of political p.mes having com-
mon ideologica] loyalty, as was held
between the Soviet Prime Minister
with the leaders of the Indian Com-
munist Party during his Jast visit, are
conducive to national interests of our
country; and

(b) if not, whether Government pro-
pose to take any steps to see that such
exclusive interviews with the leaders
of Indian political parties with a visit-
ing foreign dignitary are not held?

THE MINISTER OF STATE IN
THE MINISTRY OF AF-
FAIRS (SHRI B. RWBH.WA) (a)
The Government do not consider
meetings of leaders of Indian political
parties with friendly foreign dignita-
ries, either in India or abroad, as
against the National interest,

(b) The Government, therefore, do
not contemplate the need for taking
such steps.

SHRI SAMAR GUHA: A report was
published in Vol No. 8, February 3,
1968, of Soviet Review, which reads

thus: ’

“New Delhi, January 30: Alexel
Kosygin, Member of the Polit-
bureau of the Centra] Committee
of the Commwunist Party of the
Soviet Union today had a meeting
with S. A. Dange, C. Rajeshwar
Rao and G. Adhikari, Chairman.
Genera] Secretary and Central
Secretariat Member, respectively,
of the Communist Party of India..”
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MR, SPEAKER: For everything,
papery are being read. This is Ques-
tion Hour. He may.put his guestion.

‘SHRI SAMAR GUHA: Although I
wish the best of relations between
India and Soviet Russia, without any
State jnterfering in the internal poltics
of the other, yet, in view of the histo-
rical background of the international
communist movement as signified by
the activities of tbe Comintern and
Cominform in the past and the com-
mon ideology, ullimate objective of
the Communist Revolution in -~very
country in the world and close orga-
nisational collaborations of the com-
munist parties of the world, will the
Government make it a genera] policy
by politely informing all foreign
States that no foreign dignitary, while
visiting this country as the guest of
its Government, should embarrass the
Government of India by entertaining
exclusive political meetings with
leaders of any politica] party of this
country having common ideological
and organisational relations with the
country of the visiting dignitary?

SHRI B. R. BHAGAT: No, Sir; we
do not propose to do anything of that
sort. We leave it to the discretion of
the visiting dignitaries, the Heads of
the friendly countries who come here,
and it is expected that this will be
the least in their mind to embacrass
the ‘government of the country to
which they come.

SHRI SAMAR GUHA: In view of
the factg that New Age, Kalantar and
other printing presses owned by ‘he
Communist Party of India publish
1,26,000 copies of the fortnightly masg-
uine, ‘Soviet Land’, in 14 Indian langu.
ages and over g million other Soviet
pamphilets every month and over
25,00,000 political books and booklets
every years and also other weekiies
and 'booklets of other Communist Em-
bassies in India in Jesser volumes, And
in view. of ‘widespread apprehenst:n,
anxiety and: disgust expressed. in -this
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House several times about suapected
mfluence of foreign money in the
working of political parties anq-their
election funds, will the Government
persuade or take legal steps, if neces-
sary, to see that no printing press own-
ed by any Indian political party in-
ciuding the Communist Party....

SHRI VASUDEVAN NAIR: 1 would
like to know whether such a slander
can be alloweg on the parties of this
country, on the parties represented 1n
this House. This is an absolute sland-
er,

MR. SPEAKER: The supplementary
question is asked based on the reply
given by the Minister. It is only on
that that the supplementary is asked.
If prepared notes are brought and
members go on reading them, what
can be done? How can I allow this
during Question Hour?

DR. RANEN SEN: (Can he make
a slanderous statement against a narly
which is recognised in this House?

MR. SPEAKER: Apart from parties
and all that, supplementary questions
ate asked based on the reply givea by
the M:nister, If, in advance, members
prepare statements and go on reading
them during the Question Hour for
asking a supplementary question. I
wonder whether we can proceed in this
House, whether we can do gny work at
all. It is not at all fair.

SHRI SURENDRANATH DWIVEDY:
One can read out the supplementary,.
there i8 nothing wrong. The non.
Member is putting his second question.
Whether it is slanderous or whether
there is any truth or not, it is for the
Minister to say ... (Interruption).
There have been questions like thls..
(Interruptions).

DR. - RANEN -‘SEN: Suppose 1 say
that certain persons belonging: to: the
PSP are getting money from-thexFBA,
would he allow that? .
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SHRI = .SURENDRANATH: DWI-
VEDY: Let them put that question and
it ig for you to admit it.

I want to point out that it is not a
statement that has been prepared by
somebody. Bince he has given notice
of that question, naturally he comes
prepared. 0 ask the supplementaries.
and he is seeking further information.
If it 1s not relevant to the question.
you can take him to task.

MR. SPEAKER: The question is
about foreign dignitaries coming and
all that. Naturally here the question
about many printing presses and all
that goes not arise. Therefore, I dis-
allow it. (Interruptions).

SHRI SAMAR GUHA: On a point
of order. All the statements that 1
have made are factual. All these are
printed here.

MR. SPEAKER: I do not deny that.

SHRI SAMAR GUHA: Why should
they say this? I am not taking it
lving down. None of my statements is
slanderous. All the statements made
by me were based on facts, data, sta-
tistics and figures. I can prove this,
with your permission. You cannot
deny me the right to ask my second
question.

MR. SPEAKFR: What he cave nav
be true or may not be true [+ ic no
my job to say anything ahout that.
fe may have literatures to prove <hat.
But I am not going into the correct-
ness of ‘that. (Interruptions). Will he
please bear with me for a minute?
1 am not going into those things now.
There is g different forum or perhaps
a different occasion when he can talk
about these things. Now, here, the
question is about foreign dignitaries
coming and gll that, but he is asking
about printing press and 311 that. It
mny ' & corredt or may not be correct:

T am not going into that. What T am
saying is that this is not the occasion
for it. On 'a supplementary question,
he capnot raise these things. There-
fore. T have disallowed it.
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Mr, Mukerjee.

SHRI H. N. MUKERJEB: We have
had enough of this kind of thing....
(Interruptions).

SHRI SAMAR GUHA: On a point
of order.

MR. SPEAKER: No point of order
during Question Hour,

SHRI SAMAR GUHA: On’ a point
of clarification. (Interruptions).

SHRI SURENDRANATH DWIVE-
DY: You have disallowed his ‘jues-
tion.

SHRI SAMAR GUHA: If I am an
agent of anybody; if I am g servant,
I am the servant of my divine mother-
land, ‘Janani Janma Bhumi’, and not
of any other country in the world."

SHRI SURENDRANATH DWIVE-
DY: You have disallowed his second
question.  That particular question,
you have disallowed. Now let him
put his second question.

SHRI SAMAR GUHA: In view of
the statement that has' appeared in
the Soviet Review that they had dis-
cussed matters of mutual interest;
may 1 ask whether, during the dis-
cussion, this was also discussed that
al] the Soviet leaflets, booklets and
literature, which are millions in num-
ber, are to be printed in the New
Age, Kalantar and other printing
presses dwned by the Communist
Party in India?

MR. SPEAKER: Evidently, he nas
no information.

SHRI SURENDRANATH DWIVE-
DY: He must say so.

SHRI B. R, BHAGAT: I thought
he was asking a clarification.

SHRI SURENDRANATH DWIVE-
DY: That was a question.

MR. SPEAKER: I will myself get
it clarified. Has the Minister any
inféormation that the Soviet Prime
Minister discussed with the lovss
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Communist Party leader about print-
ing and all that in the New Age,
Kalantar, etc.? Has he any informa-
tion?

SHRI B. R. BHAGAT: No, Sir.
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SHRI SURENDRANATH DW!VEL-
DY: The only question involved in
this matter is this. There is no dis-
agreement on the point that the dig-
nitaries can meet our friends and
persons as they like in this country.
ang there should be no restriction on
that. But the only point thfat arises.
is this. Since he was an official guest,
may I know whether this program-
me of meeting these friends was in-
cluded in the official programme fixed
up by Government?

MR. SPEAKER:
said ‘No'.

SHRI SHANTILAL SHAH: “When
the Head of a foreign State visits
this country he meets nationals of
his own State as he likes. But is it
in keeping that he meets nationals.
of this country without any know-
ledge of this Government? 1s it in-
keeping with the protocol?

MR. SPEAKER: He hag answered
that question already.

He hac already
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SHRI VASUDEVAN NAIR: 1
should like to know whether Gov-
ernment have information as to the
meetings and discussions between
the leaders of certain parties in this
country, especially the PSP and
some of the foreign dignitaries . . .

SHRI K, LAKKAPPA: I rise to a
point of order. Is it a relevant
point? How are you allowing that
question? It is not relevant.

MR. SPEAKER: Let me hear the
question. Does he want to ask whe-
ther the PSP leaders met Prime
Minister Kosygin? 1 should hear the
question at least.

SHRI VASUDEVAN NAIR; The
PSP leaders themselves claim that
they are getting spitual inspiration
and all kinds of guidance from the
so-called socialist government of Mr.
Wilson in the U.K. That is common
knowledge

SHRI SURENDRANATH DWIVE-
DY: This is all humbug.

SHRI HEM BARUA: No, no. When
did we say like that? I rise to a
point of order. This is a slander
made against a party, The party has
never said that it draws inspiration
from the UK or America. Tt has
never said that. This is humbug;
this is nonsense; this is stupidity of
the first order.

MR. SPEAKER: Next question.

Boycott of Indian Companies by
Israel

*1021. SHRI M. L. SONDHI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Israel has boycotied
Companies with whom India is con-
nected because of her support of ‘he
Arabs in the Middle East dispute;
and

(b) whether it will affect India's
trade with Israel and to what extent?
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THE DEPUTY MINISTER IN THE .
MINISTRY OF EXERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Apart from Indian Press reporis,
Government have no information
whether Israe] has boycotted Indian
companies because of India's stand
on the West Asian crisis.

(b) Does not arise.

SHRI M., L. SONDHI: May I ask
the hon. Minister if he has seen the
Prime Minister’s interview given to -
a Yugoslav newspaper, in which she-
has reaffirmed the po.:y of non-
alignment? In this particular con---
text of Israel, may I inform him
that recently Yugoslavia has not only
extended its trade pact with Israel
but is maintaining an official trade
bureau in Tel Aviv? In view of the -
fact that the hon. Minister has difti-
culty in obtaining information on
such an important matter which after
al] is involved in the very principle
of holding the UNCTAD Conference
here, may I know why he does not
take help from the precedents which
exist of having diplomatic relations?
He may send an Ambassador to Is-
racl and then obtain the information.
I want a reply to this question. It
is a serious matter.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The main ques-
tion concerns trade with Israel. We
have not imposed any restrictions on
trade with Israel.

SHRI M. L. SONDHI: The Yugos-
lavs have disrupted’ their diplomatic.
relations but they have an sfficial
trade bureau. This is something of
which the Prime Minister and the
Minister should be aware.

MR. SPEAKER: The main ques-
tion is about trade with Israel. For -
instance, India has got trade with )

East Germany.
may ask about trade with Israel.





